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IN THE CENTRAL AEMINISTRATIVS TRIBUNAL
lix:e n o t  b e n c h

LUCKNOW

Original Application No® 471 of 1991 (L) 

this the day of S ^ e m b e r ,  1994

H O N’BLE MRo V«Ko SETH^ A£MN. MEMBER 
HON'BLE MRo D«Co VERMA, JUDICIAL MEMBER

Mala#J Kuraar, aged about 21 j^ears S / o  Late S h r i  Phool 

Chand, R / o  555/52-3 K a  Kanausi, Manak Nagar, Luctaia-J,

Applicant

By Advocate s None

Versus

Union of India through its Secretary, Ministry of

Information & Broadcasting^ Shastri Bhawan# New Delhi*

2. Director, Public Relation (Administration) Press

Information Bureau^ Headquarter, Shastri Bhawan,

New Delhi/Chairraan-Selection Board#

3o Administrative Officer, Press Information Bureau, 

Government of India, 12-Prem Nagar, Ashok Marg, Luclmow,

4o Officer-In-Charge, Press Information Bureau, 12- 

Prem Nagar, Ashok Marg, Lucknow, U»P»

Respondents

By Advocate * None

O R D E R

V«K. SETH. MEMBER(A)

In this OoAo the applicant has prayed for issue 

of directions-to the responc^nts to consider his case 

for appointment on the post of Motor Cy c l e  Driver for 

which interview was taken on 25»9o9l at Lucknow^

2« The applicant has been working in the Press

Information Bureau, Lucknc^^ fron 2s5<>1990 as Peon/
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Messenger on daily wages® On 24e9ol991 M  was informed

by the Administrative Officer (respondent No* 3) that

his n ^ e  has been forwarded oy t h e  Employment Exchange

in connection with the filling-up of the post of Motor
for to be

Cycle Driver and he was asked to appear/interview/held 

on 25o9ol991 for the purpose and he was also asked to

bring all the relevant documents in connection with 

Education, ©riving Licence etc, in original at the

time of interview* For the said interview the E m p l c ^ e n t

the

Exchange h a d  forwarded only two names a n d ^ t h e r  candidat­

es did not appear before the interview boa r d  leaving

at

the applicant w h o  alone appeared/the interviewp^siag:

.232:̂  T h e  result of this interview/s elect ion was not 

declared. Subsequently# on 25»10*1991 another intervie-J 

was held at Kanpur in which the applicant was neither 

included nor called for interview *

3o T h e  applicant's contention i« that he is fully

qualified and expenienced for the post of Motor Cycle

Driver, He alleges violation of principlef of natural
being

justice in ' not/given appointment In his

Rejoinder affidavit he states that the condition of 4

years experience as Motor Cycle Driver is relaxable

under the Recruitment Rulej in case of Scheduled Caste

candidates as also v^as mentioned in the requisition

form sent to the Employment Exchangee

4o Counter and Rejoinder affidavits were exchangedI
in the caseo However, counsel for the parties were not 

present on 19o9«1994 vjhen the case was listed for hearinc 

W e  are, therefore^, deciding the case on the basis of



pleadings on record which have been carefully considered 

by uSo

5o The respondents have categorically stated that

the applicant was not found eligible a n d  n o  candidate

was selected in the interview h e l d  on 25o9ol991o They

also state that only selected candidates 'are informed

as per practice and, therefore, the applicant was not

inforroedo W e  do not find any thing violative of the

principles of natural justice in this action of t h e
-ed

respondents. The applicant could have approach / t h e
ing

respondents for ascertain^ji whether he was selected in

interview held on 25o9ol991 which appaafently h e  failed

to do. Theapplicant has also not filed any material to

show that the condition of 4 years Driving S  experience

was ilelaxable in the case of Sche&iled Caste/Scheduled

Tribe candidates. As regards his not beii^. called for 

the second interview for the same post held on 25»10,91

at Kanpur^ ^ h e  respondent^ action cannot be faulted, as 

the applicant h a d  alrea<^ been found in-eligible at the 

time of earlier interview in Lucknow« More-over the 

second interview was held for the post of Motor Cycle 

Driver at the Bureau Office, at Kanpur and only those

candidates sponsored by the Employment Exchange,
were

Kanpur^to be considered.

6o In v±&i of the foregoing discuss i<»is the 0,A,

lacks merit and is dismissed. There shall be no order

as to costs,

<—
MEMBER (J)
LUCKNOWs nSO?ED: -5

GIRISH/r>

V .

MEMBER (A)


